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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction) t

TUESDAY, THE THIRTIETH DAY OF JUNE
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITI ON NO: 20188 OF 2026

Between:

AND
...PETITIONER

Syed Qutubuddin Masood,, S/o Late Syed Sadruddin, Aged about 44 years,
H.No.19-2-21123i39, Basharath Nagar, Macca Colony, Hyd-erabad _ 500053

2

2

4

The Election commission of rndia,, represented by the chief Election
Commissioner, Nirvachan Sadan, Ashoka Road, New Delhi _ 110001.
The-Chief Electoral Officer,, Telangana, 9th Floor, BRKR Bhavan, Hyderabad
- 500064.

The commissioner' GHMC and District Erection officer,, Hyderabad District,
Hyderabad.

The^ Electoral Registrartion officer& Deputy comm isssione(GH MC) circre no
2'1, Bhadurpura(69) Constituency poolbagh,Chandrayanaguia, Hyderabad.

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased
to issue an appropriate Writ, order or Direction, more particurarry one in the nature of
writ of Mandamus (i) decraring the action of the Respondents in dereting the names
of the Petitioner and his family members from the electoral rolls without issuance of
notice, providing any reason and without affording an opportunity of hearing, and in

failing to take any action on the petitioner's representations dated 14.1 1 .2025, as
illegal, arbitrary, unjust, viorative of the principres of naturar justice, contrary to



section 22 of the Representation of the People Act, '1950, rule 21A of the

Registration of Electors Rules, 1960 and violative of Articles 14 and 21 of the

Constitution of lndia (ii) Consequently, to direct the respondents to Consider the

representation of the petitroner daled 14.11.2025, thereby res{oring the names of the

Petrtioner and his family members in the current electoral rolls without any further

delay and not to take any adverse action against the Petitioner or his family

members on account of any error, omission, negligence, or mistake attributable to

the Respondents in maintaining the said records. (iii) The Honourable court may be

pleased to direct Respondent No. 1 to devise and implement a specific form,

procedure, or grievance redressal mechanism for recerving and adjudicating

applications / forms / complaints regarding wrongful deletion of names from the

electoral roll, and for restoration of such names along with their originai EPIC (Voter

lD)numbers and electoral records in the interest of justice.

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavrt filed in support of the petition, the High Court may be pleased to drrect the

respondents to Consider the representation of the petitioner daled 14.11.2025,

thereby restoring the names of the Petitioner and his family members in the current

electoral rolls without any further delay, in the interest of justice.

Counsel for the Petitioner : SRI SYED MOUNIS JAFER ABIDI

counsel for the Respondents No.1,2&4 : SRI MOHAMMED OMER FARooQ

Counsel for Respondent No.3: SRI RAPARATHI VENKATESH, SC FOR GHMC

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

.IIIE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE C.M.MOHIUDDIN

WRIT PETITION No.20188 of 2026

Dated:30.06.2026

Between:

S1'ed Qutubuddin Masood

...Petitioner

and

The E,lection Cornrnission ol' India.

Represented by the Chief Election Commissioner,

Nirvachan Sadan. Ashoka Road. Neri Delhi - I 10001.

and 3 others.
...Respondents

ORDER:

[.earned counsel Sri Sr ed Mounis Jafer Abidi appears fbr the

petitioner.

[-earned counsel Sri Mohammcd Omer Farooq appears lbr

respondents No. 1.2 and 4.

Sri Raparthi Vcnkatesh. lcarned Standing Counsel lbr Greater

Llyderabad Municipal Corporation. appears lor respondent No.3.



2. 1-he petitioner has approached this court u,ith a prayer to direct

respondent No. I to implcment the proccdure lirr grievance rcdressal

regarding trronglirl ricletion ol'namcs fiorn the clectoral roll and fbr

restoration ol' sLLch nanrcs sl6pq ',vith thcir origrnal E.DIC (Voter ID)

nunrbers and electoral rec ord s

i. TItc petitroncr contcnds thal his name uas included in the last

Special Intensire Ruision (SIR) conducred in thc rear 2002 tbr

Asscrnblr corstitue ,cr \..118. charrninar. Horre r er. the e lectoral rorl

refleeted crror: in ccrtairr ltarticLrlars. Thc \er\ prlrpose ol SIR uas to

ensure accuratc and error-tiec electoral rolls 
'.hich the respondents

lailed to rcctil\. F()r .ecrirlcation of ttrose rnistakcs. the peritioncr and

his larnilr r.r.rcr.nbers s.brrittctl notice to the I:lectoral Rcgistration

Officer. BahadLrrltura. and the Ilooth Ler el Olllcer (IILO). parr No.,5(r

on 11.05.1021 through e-rrail and spced post *,ith ack,or.vledge.ren t

due rcquesring thcm to turnisrr.easors and grouncls ror deletion of'rheir

nal.nc\ Iio.r the clect.ral r.lls. thc othcr particuiars about th.. nar,e and

designation of rhc ol'ficer resporrsible. uhether anl liel<l_ler,el enc1ui11,

tvas c.nduclcd prrol to dclcriou .f thcir narnes liorr the electoral rolls

and the ,rcthoc{ ad.pted rirr such dererron ancl the copir:s ol n.tices.

enquirr notes ctc. t hc l.rc1i1i1111.,r has not r.ccerr orl anv responsc.
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-lherefore. again he had subrnittcd a representation on [4.11.2025 to

respondents No. I and 2 through e-rnail. He again submitted a

representation belbre respondents No.l to 3 on 01.04.2026 bringing to

their notice that his name and the names of his lamily members were

reflected in the SIR 2002 records and raising concerns regarding

deletion of their names fror.r'r the current electoral rolls, particularlv in

view of the proposed SIR scheduled to be conducted in the State of

Telangana. Horvever. till date. no response has been received lrom

respondent No.3 to rvhom his representation was forwarded by

respondent No.2. IIe has been advised to submit Form-6 which is

intended tbr enrolrnent of nc* v ol.ers who have attained the age of I 8

years and are registering as first time voters. The other prescribed lorms

are rneant lbr diflerent purposes

4. Learncd counscl fbr the pctitioncr has also ref'erred to the press

note dated 11.05.2026 announcing the schedule fbr SIR - Phase III to be

conducted in phased manner in l6 States and 3 lJnion Territories,

including the State of -l'elangana. 
I Ie also points out that house-to-house

visirs by the BLOs arc scheduled [o be conducted tiom 25.06.2026 to

21.07.2026 and the drati electoral roll is proposed to be published on

3l.07 .2V-6. 1'he' period tor filing clairns and ob.iections is scheduled
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fiom i 1.07.1()16 to 30.01{.1026. Learned counscl fbr the petitioner

and his larnill mernhers in the current electoral rolls. proper

submits that in the absence of restoration ol the name ot'the petitioner

idcntitlcation ancl rlapping ot'rccords during SIR 2026 process nrar

not be possible uhich rnay adlersclr aflect their inclusion in thc rerised

electoral rolls. thcrchl lhcr *oultl bc cleprivcd of their valuable statutor)

in the clectorll process causine scrious pre.iudice. [-earned counsel lbr

lhc pctitionel has rclerrcd to Scction 22 of the R.epresentation of thc

and constitutional rights rttachc(l to \oter rcgislration and participation

PeopLc Act. l9-i0 (hcreinalter rcl'erred to as. "thc Act"), uhich provides

lor correction ol entries in clectoral rolls. Hou'ever, accJrdin_q to hiln.

Rules. 1960. \\as not lirlloucd befirre deletion ol- the nautc of rhe

pctitioncr anri hr: larnilr ntcnrLrers. 'l hcrefbrc. thc petitioner lras

iurokcrl thc jurisdiction of this corrrt under .\rticle 216 of the

Constitulion ol lnrlra a: he hus no other etllcacious or altcrnatire

rcrnetlr The l.retiti()ncr hu: sought action upon his repres:ntation dalcd

the proceciure prescribed Lrnder I{Lrle I lA ol the Reqistratjon ol'Electors

H.l1

mernhcr s

l()l5 lirr rcstoration of his narne and the names of his lantilr
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5. Learned counsel for Blection Cotnmission of India, representing

respondents No. I , 2 and 4, subrnits that the grievance oi the petitioner is

redressable in the SIR nou' undcrnay pursuant to the directions of the

E,lection Commission of India contained in the letter dated 14.05.2026

addressed to the Chief Electoral Ofllcers of the concerned States,

including the State of -felangana. He further points out that Annexure-l

to this Iettcr is the letter dated 2-+.06.2025 relating to SIR addressed to

thc Chiel [']lectoral Officer. Bihar. Patna. which forrns the yardstick for

the present SIR conducted in the respective States under instructions

dated 14.05.2026. Since the last intensive revision in Bihar u'as done in

2003 with 0l.01.2003 as qualitying date. and the eligibility of electors

enrolled in the Electoral Rolls after the last intensive revision uas

established then. now the electors like the petitioner are required to

participate in the SIR during which the BLOs w'ould be conducting

house-to-house enumeration. 'Ihe SIR process relates to both inclusion

of the electors and deletion of un-qualified electors from the electoral

rolls. For those uho hare becotne eligible to be included in the electoral

rolls upon attaining rrajority or fbr any other reason, they will have to

also subrnit the enurncration fbnn along rvith supporting docutnents.

Atier the said process. a drati roll *ould be published. The instructions

also provide that in case any elcctors arc unable to submit their filled-in
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along *ith the prescribcd Dcclaration l;ornt lor inchLsion tlurins thc

claims and ohjcctions pcriod. I he process inr olr es a specified period tbr

inriting clairns and ohiections rrnder paragraph 5 of the instrlrctions

enurneration hrms $ ithin the specificd tilne. thev rtav Ille Form-6

l'hcrcafier. lhc displar oI thc list ot clairns ancl ob.jectrons and thc

prolision firr appeal anil seconcl appeal under ,.., nn 2zl(a) and 2,1(b) ol

the Act are prescribed. It is submirted that in tltis light. the pelitioner

ha. :r rettterlr tr, redrc:. hi. !ric\,1nce)

taken notc ol the ntirterials placed and the

fherelorc. this court lra\ not

br the

excr-cisc its rvrit jtrriscliction to interf'ere in the Inatter \\,hen a SII{ is

con(lLlcted hr the F lcction ( on.rr.r.rissron of Inclia ro ensurc thal no

elrgihlc citizr:n is leli oLrl tiotn thc elecloral rolls

6. \\'e hare hcanl learned counsel firr the parties. \\,e have also

gr: er ance ra iscd

pctilir)ner on llon-co11\i(icratioll ol his representation on deletion of his

nar-nc and thc names ol'hrs tantil_r tnerubcrs. \\'e har,.e also taken intcr

notc the * ritte n instr:rclions iirr-nishecl by the lerrrned ,:ounsel tbr the

F.lcction Corlnt ission ,rl'India

7. Frorn rhc tacrs narrated ahore. it is clear that thc petitioner has

appri,ached this.otrrt in the prcscnt $rit petition irlter trro rcars of the

allcgcd deletio. .f his ,urne artl rhe ,anrcs ol his rirrnilr rle,rbcrs fr.nr
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the electoral rolls when his representations rnade liom time to time have

not been acted upon. However, it is also evident that at this stage, the

E.lection Commission of India has itself initiated the SIR to ensure that

no eligible voter is left out of the electoral rolls. The qualifuing date as

per the instructions dated 14.05 .2026 rvould be 0 I .01 .2003 for those

existing electors. For those who have become eligible thereafter also,

the exercise contemplates subn-rission ol enumeration lorm to BI-Os

during house-to-house enumeration exercise. The period for such

enumeration exercise is frorn 25.06.2026 to 24.07.2026. The SIR

process includes publication ol draft rolls alter house-to-house

enumeration, submission of clairrs and objections and a time period for

subrnission of claims and objections which would also get displayed

The SIR also provides tbr appeal and second appeal to the competent

authorit) under Section 2;l(a) and 2,1(b) of the Act. l'herefore, since the

SIR process has been initiated by the lrlection Commission ol India in

exercise of its powers under Article 324 ofthe Constitution oflndia read

r.r, ith thc relcvant provisions ol-thc Act *hich provides fbr not only the

lbrum. but also the procedure lbr correction of the electoral rolls in cases

of electors whose names have either got deleted or have become eligible

to be included in the electoral rolls. this court should refrain tiom

)

exercising its writ jurisdiction in the matter. Therefore, the petitioner is
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at libert) to participate in the process ol SIR in respect ol his srievances

rclating to deletion of his narne and the names ol h is farnily merlbers

liorn the electoral rolls clrl cr. 'This court. thereforc. is not inclined to

interf'ere in the instant u rit pctition

8. The ivrit petition is accordingll' disrrissed. Ihcre shall he no

()rder as to costs

Miscellaueous applications pcnding. if anr'. shirll stand closed.

SO/- L,VIJAYA LAXMI
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HIGH COURT

DATED: 3010612026

ORDER

WP.No.20188 of 2026

DISMISSING THE WRIT PETITION
WITHOUT COSTS

.---,-'iHt

t'/\
,,/+,J

::? 24 JU

.,
',
7.

5 4 tr o

r 20.26 :)
ol

4.-:/
.ru7l);

'€rpt
rq\+trx


